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On behalf of the applicant, @ memoc has been filed
by Mr.K.Ch,Sahoo, for withdrawal of thé case with liberty
tec file a fresh one if need be. Heard. It is stated that as
one Special Leave petition is pending in the Supieme Court
concerhing gimilar mattex, withdrawal has been asked for,

If really a S.L.P. #hexebe pending concerning the questicn
that-arises.infthﬁsfgpplication, thisapplicati on would not
be maintainable, Hoﬁé%er as the applicant has plenaryx power
to withdiaw, withdrawal is allowed but liberty to file a
fresh application would be subject to the quest ion of
limitation i.e. intervening pericd would not be reckoned as

period% spent in prosecuting the case.
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